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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALIRE 

ORIGINAL APPLICATILN N.969/ 93 

THURSDAY THIS THE TWENTY THIRD DAY 01 JUNE, 1994 

ME. T.V. RAMANAN 	 MEf'18ER(A) 

Shri K.R. Venugopalan, 
Aqed 44 years, 
s/b Shri K.V. Raman, 
82/7, Defence Accounts Department ours. 
C9mbridoe Layout, Ulsoor, 
Bañqalore - 560 008 Applicant 

( Dr.1v1.S..Nagaraja - Advocate ) 

V. 

1.1The Controller o' DefenceF,cccunts, 
(Research & Development), 
Ban  alore - 560 093 

The Controller of Defence Accounts (R&D) 
New Delhi 

The Controller General of Defence Accounts, 
Government of India, 
R.K. Puram, 
New Delhi 

Union of India, 
represented by 
Secretary to Government, 
Ministry of Defence, 

1New Delhi 	 Respondents 

( Shri M.S. Padmarajaiah - Advocate ) 

R.'T.V. RAI'IANAN, MErPER(A) 

Heard thelearned ccinsel for the enplicant 

and the learned Standino Counsel appearing for the 

respondents. The applicant had made a representation 

o the Controllr General of Defence Accounts 

(CGDA for hort) on the 16th of July, 1993, vide 



Annexure P-5. He, however, filed this application 	 :1 

on the 30th of November, 1993 9  without qivinq 

sufficient time to R-3 to dispose of the 

representation. Learned counsel for the respondents 

draws attention to pare 19 of the reply statement 

filed on behalf of the respondents and contends 

that the representation made by the applicant to 

the CGDA is still pending and no final order has 

been passed and in view of this, he uculd request 

the court to issue a directic.n to P-3 tc cc nsider 

that rc'presentat ion and disoose it cf within a. 

reasonable pricd of time. Learned counsel for 

the ap1icant does not object to this. Therefcre, 

R-3 is directed to consider the representation 

dated 16.7.93 filed by the applicant and disoose 

it of ithin a period of two months from the cate 

of receipt of a copy of this order. The application 

is accordingly dispoSed of with no order as to cc sts. 
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